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1. 

BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI 
Application No.193 / 2024 

T. Subash S/o. K.Theerthmalai, Aged 30/m, 
And on behalf of the Village, 

Thiruvennainallur Taluk, 
Villupuram Distirct-607 107. 

3. 

The Member Secretary, 
Tamil Nadu State Pollution Control Board, 76, 
Anna Salai, Guindy, 

S.NO. 
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Email- grievance@tnpcb.bov.in, 
Phon.no.044-223531, and Two others. 
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Between: 

And 

BEFORE THE NATIONAL GREEN TRIBUNAL (Sz)CHENNAI 

Application No.193/2024 

T.Subash S/o. K.Theerthmalai, Aged 30/m, 
And on behalf of the Village, 
Thiruvennainallur Taluk, 
Villupuram Distirct-607 107. 

1. The Member Secretary, 
Tamil Nadu State Pollution Control Board, 76, 
Anna Salai, Guindy, 
Chennai-600032, 
Email- grievance@tnpcb.bov.in 
Phon.no.044-223531. 

2. The State of Tamilnadu, 
Rep by its Principle Secretary, 
Environmental & Forest, 
Fort St. George, 
Chennai- 600009, 
Phone no.044256715110. 
Email: forsec@tn.gov.in. 

1 

3. M/s. SP Constructions, Hot Mix Plant (Asphalt), 
Represented by its Proprietor, 
Kandalavadi Village, 
Villupuram District-607 107, 
Phone.No.9842442729. 

For S.P. CONSTRUCTION 

PARTNER 

...PETITIONER. 

...RESPONDENTS. 
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REPLY STATEMENT OF THE 3rd RESPONDENT 
[Under Rule 16 of National Green Tribunal (Practices and Procedure) 

Rules, 2011)] 

The 3rd Respondent above named stated as follows; 

1. The 3rd respondent deny all averments stated in the petition as false and 

imaginary, except that are expressly admitted herein, when the construction 

of the plant and production is yet to be started, the details in the petition in 

paragraph 1 to 4 of Facts, and Grounds A to E are misconceived and 

imagination of the petitioner, thus the petition is liable to be rejected in limine 

with cost. 

2. The 3rd respondent is proposed to construct a plant for the production of 

Bituminous mix (Thar). The said product used for laying roads. At the present 

condition of the country, to develop infrastructure, laying roads is a very 

intrinsic and important feature of development. In view of the matter when 

the 3rd respondent decided to apply and obtain permission for construction of 

plant, some miscreants started to propagate that construction of the plant will 

affect health of the general Public. 

3. The 3rd respondent humbly submits that it has applied and obtained 
Environmental Clearance by a proceeding dated, 17.05.2024 in Proceeding 

No.F.1943VPM/OS/DEE/TNPCB/VPM/W/2024. Moreover, the 3rd 

respondent have obtained permission for construction of plant in 
Kandalavadi 

For S.P. CONSTRUCTION 
B fatt 

PARTNER 
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Village through MOO.MU.A1/224/2024 on 26.02.2024 from the Local 

Administration of State Government. 

4. The 3rd respondent humbly submits that there is no any pollution caused by 

production fron the plant, because the construction of the plant is not even 

started. As soon as the proposed construction of the plant overheard by the 

petitioner, he started to give vague petitions to several authorities caiming 

that the plant is already causing environmental pollution. 
5. The 3rd respondent humbly submits that, on the complaint of the petitioner, 

the 2st respondent through its district administration have conducted an 

inspection on 14.05.2024, and found that only foundation works have been 

started. In fact, the 3rd respondent have obtained proper permission and 

environmental clearance from the competent authorities. The petitioner on his 

own imagination, that he probably learnt from the "social media " giving all 

sort of problems, to the 3rd respondent, purely based on his imagination. 
6. The 3rd respondent humbly submits that, in fact, the petitions given in the 

name of the Village people, is not consented by any of the Villagers. The 

petitioners claim that the villagers not supporting the construction of the 

plant is bogus. The construction of the plant and production is yet to be 

started, thus the details in the petition in paragraph 1 to 4 of Facts, and 

liable to be rejected in limine. 

For S.P. CONSTRÙCTION 

PARTNER 

Grounds A to E are misconceived and pure imaginations of the petitioner and 
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7. Hence it is therefore prayed that this Hon'ble Tribunal be pleased to dismiss 

the above petition with exemplanary cost as the petition is vague and 

imaginations of the petitioner and further direct the petitioner to pay cost of 

the litigation to the 3rd respondent and pass as such other orders and thus 

render justice. 

Dated at Chennai on this the 15th day of August, 2024. 

VERIFICATION 

coVNSPL FoRl34 RES Po NDENT 

L, Purusothaman, Partner of M/s. SP Construction, Hot mix Plant (asphalt), 

Kandalavadi Village,Villupuram District, hereby verify that the contents of 

the paragraph 1 to paragraph 7 of the reply statement is true to the best of my 

knowledge. 

Dated at Chennai on this the 15th day of August, 2024. 

For S.BaRNOTRUCTION 
B. rup 

PARTNER 
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Moo.Mu.Aal/224/2024 Date: 26.02.2024 

Villupuram District. 

Village 

The approval was sought for by Tmt.Adhilakshmi, 

W/o.Jayaraman (Late) and Thiru.Sridhar, S/o.Duraisamy, 
residing at Kandavalavadi village., Tiruvennainallur Taluk, 

for the commencement of BITUMEN CONCRETE MIX 

under the name and style of SP Construction on the lands 

comprised in the survey numbers, described in the table 

hereunder in Kandalavadi village, Tiruvennainallur Taluk, 

Survey 
Nos. 

89/10 
89/9 

88/12 

CERTIFICATE 

Extent 

0.18.0 

Office of the Tahsildar 
Tiruvennainallur 

0.14.0 

Classification 

Punjai 

1eANCLATTON 

Punjai 

0.47.5 Punjai 

Name of 

pattaholders 
Patta 

No.251, 
Thiru. 
Jayaraman, 
S/o. Appaji 
Reddiar 
Patta 

No.886, 
Thiru. 
Sridhar, S/o. 
Duraisamy 
Reddiar 



Above said survey numbers wherein the Hot Mix 

Plant is proposed to be Commenced is found as described 

herein below. 

1) There are no DTCP Approved Plots and Approved 

Houses in the circumference of 500 meters from the 

above said survey numbers. 

2) There are no government buildings, schools, colleges, 

village natham, hospitals, antique symbols and worship 

places, within the circumference of 500 metres from the 

above said survey numbers. 

3) There are no reserve forests/wild animal zoological park 

within the circumference of 5 K.M. from the above said 

survey numbers. 

4) There are no State, National Highways within the 

circumference of 200 meters from the above said survey 

numbers. 

5) These survey numnbers were not seized under Land 

Ceiling Act, 1978 and Land Reforms Act, 1961. 



6) No Proceedings whatsoever is pending under Land 

Acquisition Act, 1864 through 4(1) Notification being 

issued. 

In this Case, the statement of the Village 

Administrative Officer, Kandalavadi, Recommendations of 
the Firka Revenue Inspector and Deputy Zonal Tahsildsar, 

Arasur, as per the village accounts, the approval is 

hereby granted for Commencemnent of plant for 

manufacture of BITUMEN CONCRETEMIX on the lands 

comprised in above said Kandalavadi village Survey Nos. 

89/10 -0.18.0 ares, 89/9 �0.14.0 ares and 88/2 - 0.47.5 

ares. 

Conditions: 

No Objection Certificate has to be obtained fromn 
Tamilnadu Pollution Control Board for commence of Hot 

Mix Plant on the above said survey numbers. 

To: 

1) Tmt. Adhilakshmi 
W/o. Jayaraman, 

Sd/-xxKX 26.02.2024 
Revenue Tahsildar, 

Tiruvennainallur 



Kandalavadi village, 
Tiruvennainallur Taluk 

2) Thiru. Sridhar, 

S/o. Duraisamy, 
Kandalavadi village, 
Tiruvennainallur Taluk 



Catcgory of the lindustry: 

oRANG 

CONSENT ORDER NO. 2401159632213 

PROCEEDINGS NO.F.1943YNOSIDEErrNPCB/VPMAY/2024 

To 

TAMILNADU POLLUTION CONTROL BOARD 

Tlhe Parncr, 

REF: 1.Your appln. through online vidc no 59682213 datcd 13.05.2024 for CTE -Ncw 

12 

SUB: TNPC Board-Conscnt for Estabiishmcnt-M/S SP CONSTRUCTION S.F No. $9/10, S9/9 & 8S/2, 
KANTIHALAVADI Villagc, ThuruvCnnainallur Taluk Villupuran District - for tlic cslablishment or 

lake steps to cstablisl1 thc indusiry under Scction 25 of the Water (Prevcntion nd control ol 
Pollution) Act,1974, as amc1nded in 1988(Central Act 6 of 1974)- Issucd- Reg. (Industry Uscr ID 
024 VPMS9632167) 

Pun G07J07 

2.IR.No :1.1943VPM/OS/AEEVINU2024 dated 17/05/2024 

The Patlncr, 

Copy to: 
1.The 

DATED: 17/05/2024. 

Conscnt t0 cst:ablisl1 or takc steps tu cstablish is bcrcby gruntcd :nder Section 25 of thc Water ('revcntiun and control of 

Pullutiun) Áct, 197:1, as unenxded in 19SS{Cenural Aet f of974) thercinalier referred to as "The Act) und the Rules and Orders inude 

there under to 

. File 

SP CONSTRUCTION 

3.MMinutcs of the 295 th DLCCC mccling hcld on 17.05.2024 vidc ilcmn No (295-02) 

Avthoririuy occupier lo cslablislh or take stens to establísh thc inlustry i thc sitc ncntiongd below: 

Vs.S PCONSTRUC IION, 

S.F No. S9. I0, N9.9 R SS2 

KANTHALAVADI Village, 
Thinuvennainallur laluk. 

Villupuram District. 

ANNEXUPE-2. 

This Conscn! 1o estab!ish is valiu unte 31:+:31, 2922, or till tic ifnusý Gblains conscit io Ojicrate liider Scction 25 vf ite 

"'ater (Irev cation and control of Pollutiog) Act 1974, as anicnded in XN Whichever is carlicr subjeet to special und general 

cond1tions cncloscd. 

DATED: 17/05/2024 

S.F No.89/10, 89:9 & 882, Kanthalavsdi VillYgc, 
Thiuvcnnainsllur Tuluk, Villupuram Dis1rict. 

LiFE 

Ditrlet nvlronncntal Engincer, 
Tumil Nodu 

Lifestyle for 
Envirónment 

LGonirol Board, 

POLLUTION PAEVENTION PAYS 

Onvissioner, TilRUVENNAINALL.UR-Panchaya 
lWnion, invenainallur Taluk, Villupurann Distcict 

2.Cupy subm:«v4 ta the Member Sccretury. Tamil Nudu 
Polluion (onlrul Busrd Chennai fur favour of kind iu•unuion. 

-3.The Disrict Fuvitonmental Engincur, Tamil Nadu 
Pullutien Conrol lloand, VILL.UPURAM lor liayour okind in•urualion. 



3. 

No, 

This consent to establish is valid (or cslablishing lhe facility for the manufacture of products/ 
byproducts (Col, 2) at the ratc (Col 3) Untioncd below. Any clvange in the product/byproluct and its 
quantity las to be brouglht to the noticc of tlhe Joarl and frcslh conscnl hag to bc obtaincd. 

'roduct Details 
1. BITUMINOUS MIX 

|SL. No. 

1 

2 

SL. No. 

TAMILNAD) POLLUTION CONTROL BOARD 

The unit slhall provide SewageTrcalment Planl and /or Bilucnt Trcalmcnt Plant as indicatcd bclow, 

1. 

1 

2 

3. 

13 

SPECIAL, CONDITIONS 

Descriptio1 

|Sewage 'Treatment Plant: 

Namc of Lhe Trcat1ncnt 
Unit 

Septic Tank 
Dispersion Trench 

Elucnt Treatment Plant: 

Trcatmcnt slatus: Scptic Tank and SP/DT 
No. of Units 

Seting Tank 

Namc of thc Trcatmcnt Unit 

Collection Tank 

Trcatmcnt status: Individual ETP 
No. of Units 

Treated Waler Storage 1 
Tank 

Outlet No. Description of Outlet 

Additional Conditions: 

1 

EMuent Type : Sewage 1. Sewage DÍNuent Type:Tradc Eflucnt 
Trade Efluent 4 . Snorial Aditional Conditions:. 

Quantity 

200 

0.35 

1.0 

T/Day 

1nis consent to establish is valid for cstablishing' the facility with thc below mentioned outlcts for the dischargc of sewage/trade efuent. Any change in the outlets and thc quantity has to bc brougat to the nolice of the Board and fresh consent has to be obtainca. 

Dimensions in mctres 

2.4x1.5*2.1 
1.5 x 1.2 x1.2 

POLLUTION PREVENTION, PAYS 

Unit 

Dimcnsions in mctrcs 

2.5*2.5*2.5 
2.5*2.5*2.5 

Maximum daily discharge Point of disposal 
iñ KLD 

2.5*2.5*2.5 

On Industrys own land 

The unit shall obtain No Objcction Certilicate (NOC) Irom the T'amil Nadu Bio Diversity Board INational Bio Diversity Authority if the unit is using any Biological resources or knowledge 
associated thereto as per thc provisions of Biological Diversity Act 2002, 

Recycling to process 

The industrics shall 1akç all cfforts to u3e and popularize "Misslon LIFE" logo and nasCOL nhich is 
available in TNPCB & MoEFCC wcbsite. 1hey shall also request their omployces to adopt "Mision 
LiFE" aciion points and document tho SAme and furnish hall yearly roport to Board. 



Catcgory of the Industry: 

oRANG 
CONSENT ORDER NO. 2401259682213 

TAMILNADU POLLUTION CONTROL BOARD 

PROCEEDINGS NO.F.1943VPV/OS/DCE/TNPCB/VPM/A2024 DATED: 17/05/2024 

RET: 1.Your appln. through onlinc.vido no,59682213.dated 13.05.2024 for CTE-Ncw 

SUB: TNPC Board-Conscint for Eslablish1mcnt-M/s. sp cONSTRUCTION ,SF. No. 89/10, 89/9 & 88/2, KANTIHALAVAD0 village, Thiruvennainallur Taluk and Villupuram Dislrict- for the cstablishment 
or take steps to cstablish thc industry under Section 21 of the Air(Prevention and control of Pollution)Act,1981, as amc1nded in.l987(G
RalAct, 14 of 1981)-Tssued -Rcg. (Industry User ID 
024VPMS9682 167) 

cnclosed,: 

2.IR.No :1943VPM/OSIAEE/VPM/2024 datca i7/ös*2024: 

To 

Tbe Partncr, 

3.Minutcs of the 295 th DLCCC ñecting held oir7,05,2024; vide item No (295-02) 

Conscnt to establish or take stens to rstublieia 
s hercby gruntcd under Sce�jon 21 ofthc Air (rcvcntion and control of Pollution) 

Act. 19S1,. as anncnded in 1987-3ud thbc.Rülcs ánd Orders 0made thcce uder.to 

Thc Partner 
M/s.S P CONSTIRUCTION 
S.F No. 89/10, 89/ &88/2 

Auhorizing occupier to establislh or take stçps to eg 

Pin: 607107 

DATED: 17/05/2024. 

KANTHALAVADI Village 
ThiruvcnnainailurTaluk 
Viliupurann District, 

S.F No. 89/10,89/9 & 88/2 

KANTHALAVADI Village, 
Thiruvennainallur"Ialuk, 
Villupuram Distric. 

indüstry, inthe site mentionèd below: 

This Consent to cstablisth is valid uoto March 31. 2029, or till the 

B LiFE 

s 

(Prevention and control of Pollution) Aci, 1981, as ainçndod in 1987 whlchcver is carlicr subjcct to special and gencral conditions 

Lifestyte for 
Énvirónrnent 

�ST, No.89N0, 89/9 & 88/2, Kanihalavadi Village, 
Thin1vonnainallur Taluk, Villupurain District, 

Diarle Ewvlrönn1eutnl LngA. T'uull Nadu Pallutlau Cuntral VIlLUPURANE 

POLLUTION PAEVENTION PAYS 

qas conscn lo opçrite under Svetion 21 of the Ar 



2. 

3 

4 

6 

9. 

TAMILNADU POLLUTION CONTROL BOARD 
GENERAL, CONDITIONS 

This coscnt to cstablish cannot bc construcd as consont to opcratc and the unit shall not commence the opcration without obtaimng lhc Conscnt to opcratc. 
The appicant shall make a rcquest Tor grant of conscnt to operate at 1cast thirty days, before the commissioning of trial produciion. 
Any Chagc in the dctails furuished in thc conditions has to be brougl1t to the notice of the Board arnd eot approvel by the Board, belorc oblaining conscnt to operate under the said Act. The unil has to comply with the provisions of Public Liability Insurancc Act, 1991 to providc immediatc relicf in the evcnl ol any hazard to human bcings, othcr living crcaturcs/plants and propcrtics while handling and storagc of hazardous substanccs (whercver applicable). Consent l0 operale will not be issued unlcss the unit complies with thc conditions of consent to establish. 

The unit shall provide adcquate water sprinklers for thc control of dust emission during the loading and unloading of construction material so as to minimize the �ust emission. 
The unit slhall providc water sprinklers along the temporary roads inside the prcmiscs to avoid fugitivc dust cission during the vehiclc movc1nents. 
The unit shall develop grecn belt of adequate wid1h around the premises. 
In case there is any change in the management, the unit shall inform thc change with relevant 
documents immediately. 

District Environn1ental Engincer, 
Tamil Nadu Pollution Control Board, 

VILLUPURAM 

POLLUTION PREVENTION PAYS 

5 



SI. 

3 

byproducts (Col. 2) at tlhe rale (Col 3) mentioncd bcloow, Any changc in the product/byproduct and its 

This conscnt to cstablisl is valid for ostablishing thc facility for the manufacturc of products/ 
quantity has to be brought o (lhc notice of the Board Iand (resl1 conscnt l1as (o bc sblaincd, 

No. 

4. 

|1. BITUMINOUS MIX 

No. 

Product Details 

2 

sources along witlh thc conmlrol measurcs and 
measures/change in stack hcight has to be bruel be obtaincd if ncccssary. 

3 

TAMILNADU POLLUTION I CONTROL BOARD 

Point sourcc emnission with stack: 
StackPoint Emission Sourcc 

4 

SL. 
No. 

This conscnt to cslablish is valid for cslablishing thc facility with thc bclow incntioncd cmission/noisc 

1. 

2, 

Description 

Conveyor 

SPECIAL, COND1|1ONS 

Bitumen Tank (20.TonnesStack 
|Capacity) 

DG Set- 125:KVA 

(6 

FugitiveNois� cmission, 

sources 

Bitumen Tank (20 TonnesStack,-or ug5.0 
Capacity) 

Loading, Unloading and. 
|VehicleMovement Area 

DG Set-125 KVA' 

Thermodrum:Wet scrübber with 12:0 

Fugitive or Noise EmissionP 

Special Additional Conditions 

Additional Conditions: 

R 

Air pollution Stack height Gascous Discharge 
Gontrol nneasurcs.from Ground in Nm3/hr 

Levcl in m 

FCovered withG. 

Släck 

200 

ACoUSUC 
ençlosureswlth. stack 

Quantily 

inck Any changc in thc cmission sourcel 
nniiceor he Board and fresh consent has to 

Fugitive. 

Nolse 

6.0 

ocmiasionControl 

3.0. 

measures 
Water 

TIDay 

sprinkler 
system 

AcOustlc 

Uni! 

Enclosure 

The unit shall obtáin No Objeclion Cortifonte (NOC) Irom the Tamil Nadu Bìo Diversity Board National Bio Diversity 
Authority If tho uni is using any Biological resources or knowledge 

Associalcd thereto as per the provisions of Blologicql Divorsity Act 2002. 

available in TNPCB & MoLrCC wcbsito, Thoy slhall also.rcquest thgir employees to adopt "ission 
The industries slhall take all efforts lo use and populurizo "Mission LiPE" logo and mascot which is 
LiPE" action poínts and docuinent the saino nnd Aunislh hall yearly report io Board. 

POLLUTION PREVENTION PAYS 

Eö 
Sheel 



1. 

2. 

3 

4 

6 

7. 

8. 
9 

TAMILAADU POLLUTION CONTROL BOARD 
CENERAI, CONDIONS 

This conscnt to cslablish cannot bc construcd as conscnt to oporalc and thc unit shall not commcncc the opcration without obtaining the Conscnt lo opcrate. 
The applicant shall make a rcqucst loT Bi Conscnt lo opcrale at lcast thirty days, before thc 
commissioning of trial produclion. 
Any Change in the details furnished in lhc couaons has to bc brougltt to the noticc of thc Bourd and 
got approvcd by the Board, beforc oblanng cosCnt lo opcrate under the said Act. 
The unit has to comply with the provisions of Publte Liability Insurance Act, 1991 to provide immedialo rclicf in thc cvcnt of any hazard o human bcings, othcr living crcaturcs/plants and 
properties while handling and storagc o> hazardous substanccs (wherever applicablcj. 
Consent to opcrate will not bc issucd unlcss lhe unit complies with tho conditions of consent to 
establish. 

The unit slhall provide adcquatc water sprinklcrs for the control of dust emissíon during the loading 
and unloading of constn1ction malerial so as to minimize the dust emissíon. 
The unit shall providc water sprinklers along the temporary roads insidc the premises to ávoid fugitive 
dust emission during thc vchicle moyctncnls. 
The unit shall develop green bcll of adequatc widtliaround the premises. 
In case there is any change in the managemcit, the ünit shall införn the chaige with relevant 
documents immediatcly, 

District Environ1ncntal Enginecr, 
Tamil Nadu Pollution Cantrol Board, 

VILUPURANI 

POLLUTION PREVENTION PAYS 
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Gupst 

14.06,2024 
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ANNEXURE-3 
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BloorsyßT suibisToflob louatlob yasrt BTGr.21.05.2024 

LiFE 
Lifestyle for 
Envirónment 

orolcorpOIJL, 

Bleor sgdT [BIraiflsloo 21.06.2024 Sl�T D 

naJolun-l lesirLoums LDOTLO0 
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28.02.2024 Go6lu lg 5 5lou 500 . 

sujuslasÙUG6pg. 

ptb 250 ÕLLS 

Qoioor alcorpooggró Olifsdt 26.02.2024 

.. 

uLflosm-G.sblp ops(GHdsS 

6T6ÞTJ605 

. 

1705,2024 

aflcgougd. 



SEAL OF TNSCB 

From 

Thiru.V.Purushothaman, B.Tech. M.E., 
Tamilnadu 
Control Board, 
Master Plan 

Collectorate, 

20 

TAMILNADU POLLIIION CONTROL BOARD 

Sir, 

Complex 
(Back side of Taluk Office) 
Villupuram - 605 602. 

LIFE 
Lifestyle for Environment 

District Collector, 
Villupuram District 

Pollution Villupuram. 

To 

L.No.F.20/Tech/D.E.E./TNPCB/VILU/2024 DT. 
21.05.2024. 

S.P.Construction 

TRANSLATION. 

Sub: District Environmental Engineer - Tamilnads 

Pollution Control Board - Villupuram - sending 
reply to the complaint published in Dinakaran 
Daily, that due to the poisonous smoke 

generated from the hot mix Company to be 

commenced under the name and style of M/s 

Kandalavadi village, 
health hazard will be 

in 

Tiruvennainallur Taluk 

caused- Regarding. 

Ref: Complaint published in 
published on 21.05.2024. 

Dinakaran Daily 



with the above cited subject. 

The following information 1s furnished in connection 

in mentioned Daily 

dated21.05.2024, that if the public inhale the poisonous 

smoke that would be generated from the hot mix factory 

It 

2 

was Dinakaran 

Taluk, Villupuram District, will cause various contagious 

diseases and the health hazard to public. 

no 

When this comnpany was inspected by the Officer of 

this office on 14.05.2024. the foundation work for the 

Construction of that company was commenced. Further, it 

was installed 

Tiruvennainallur 

was found that none of the equipment 

thereon. In connection with this, the Zonal Deputy Block 

Development Officer, Tiruvennainallur Panchayat Union 

nad in his letter dated 98 02.2024, stated that there are 

government buildings, 

approved residential houses, and house sites, in the 

circumference of 500 metres and that there are no 

schools, collegesS, village natham, 

to be commenced under the name and style of M/s. S.P. 

Construction, in Kandalavadi village, 
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hospitals, antique symbols and worship places, in the 
circumference of 250 meters and that there are no reserve 

forests, and the zoological nark of wild animals, within the 

circumference of 5 K.M. and there are no State and 

National Highways in the circumference of 250 metres. 

Further, Revenue Tahsildar, Tiruvennainallur had 

confirmed the above said information, on 26.02.2024. 

As this company was found subject to the 

information given by the above said officers, and the 

guidelines issue by Tamilnadu Pollution Control Board for 

hot mix plant, the approval order for the construction 

work was issued to the said company through Tamilnadu 

Pollution Control Board on 17.05.2024. 

Further it is humbly submitted to you that as per the 

complaint of the public, the activities of this company are 

being watched. 

Sd/- V.Purushothaman 2 1/05/24 District Environmental Engineer, 
Tamilnadu Pollution Control Board, 

Villupuram 



BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI 
Application No.193/ 2024 

Between: 

And 

T. Subash S/o. K.Theerthmalai, Aged 30/m, 
And on behalf of the Village, 
Thiruvennainallur Taluk, 
Villupuram Distirct-607 107. 

The Member Secretary, 
Tamil Nadu State Pollution Control Board, 76, 
Anna Salai, Guindy, 
Chennai-600032, 
Email- grievance@tnpcb.bov.in, 
Phon.no.044-223531, and Two others. 

M/S. 

REPLY STATEMENT OF THE 3RD RESPONDENT 

M. MURUGANANTHAM (MS.886/2013) 
S. PRAKASH (MS.23/2022) 
ENOCH LIVINGSTONE J A (MS.6929/2023) 

COUNSEL FOR 3rd RESPONDENT 

..PETITIONER. 

...RESPONDENTS. 

Chennai-600001, Ph.No.9003839637. 
mmoffice, No.257, 3rd Floor Canara Bank Building, Angappa Naicken Street, 

Mal: mm ofice$� @gnai( com 
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